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CENTRAL ADMINISTRATIVE TRISUNAL
CALCUTTA BENCH

No.MA,406 of 1999 .
(0.A.440 of 1997)

Date of QOrder : 12.8.,1999

- Present : Hon'ble Mr.D.Purkayasthas Judicial Mgmber,
Hon'ble Mr,.G.S,Mingis Administrative Mmber.

PRADIP KU MR BISWAS
e .

e . , UNION OF INOIA & ORS.
. (EASTERN RAILWAY)

For the applicant s M ,A.K, Mkhepadhyays co‘unsel.v
For the respmdentss IM.P.K.Aroras counsel,

~
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Do.Purkayagthas J, M

Hedrd 1ld,counsel for both sides. Ld.counsel for the appl i
cant submits that the respmdents have not made payment of
the subsistence allouanco in view of the fact that he did not‘.
9ive attendance since 28.6.1999. Thereforas the subsistence
allouanc'e has been withheld, _

2, It is Found from annexure *fF' te the Gpplicatim that the

applicant made a declaration regarding nenegngagement in any

kind of jab, Ua are of the view that uwhen the applicant is

under suspensions kis attendance is net required, He has te

only abide by the order of suspensien, “

3. In view of the above positions us diract the respmdents )

te reledse subsistence allewance te the applicant.‘»lm %

“of the letter dated 6th Julys 1999¢ annexure P to 'f;he @pplica.

t;ion)o @g&shed.dw T T/ Ralict) o

4. This MA. stends disposed of with the sbove directiens.

Ne erder is mada s te cests, : ,
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